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NATIONAL HUMAN

RIGHTS COMMISSION

NHRC asks
State to fix
accountability
for attack

The Hindu Bureau
NEW DELHI

Three days after 26 people,
mostly tourists, were killed
by terrorists in Jammu and
Kashmir’s Pahalgam, the
National Human Rights
Commission (NHRC) on
Friday condemned the at-
tack and urged the govern-
ment to fix accountability
for bringing the perpetra-
tors to justice.

In a communiqué, the
NHRC said that it is deeply
disturbed by the news of
the killings, which were
carried out after identify-
ing the faith of the victims.

“The Commission con-
demns the dastardly attack
on the unarmed and un-
suspecting innocent civi-
lians who were on a holi-
day to the valley. The
incident has shaken the
conscience of every right
thinking human being as a
serious issue of violation of
human rights of the inno-
cent victims and their fami-
lies,” it said, adding that
the state should give suc-
cour to victims’ families.
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NHRC condemns Pahalgam
terror attack, calls for action

PIONEER NEWS SERVICE M New Delhi

he National Human Rights

I Commission(NHRC)on Friday

condemned the Pahalgam terror

attack and said the time has come to act

against those indulging in terrorism,
“directly or indirectly”.

The National Human Rights
Commission (NHRC) said it was “deeply
disturbed” by the news of the terror
attack, and hoped “the state will take all
necessary steps to fix accountability” and
“bring the perpetrators to justice”.

In a statement, the rights body also said
that the time has come to act against
those who are “aiding, abetting, support-
ing and advancing terrorism and to hold
them accountable for this menace against

humanity”. Terrorists struck at a prime
tourist location in Pahalgam in Anantnag
district on Tuesday, killing at least 26 peo-
ple, mostly tourists, and injuring sever-
al others. The NHRC said it “condemns
the dastardly attack on the unarmed and
unsuspecting innocent civilians who
were on a holiday to the Valley”.

The attack, the worst in the Valley since
the 2019 Pulwama strike, has drawn con-
demnation from several countries, with
top world leaders extending their solidar-
ity to India and condolences to the vic-
tims’ families. “The incident has shaken
the conscience of every right thinking
human being as a serious issue of viola-
tion of human rights of the innocent vic-
tims and their families,” the NHRC said
in the statement.
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BJPtakesup Brahminstudents’
discriminationwith the National
Human Rights Commission

STATESMAN NEWS SERVICE
BENCALURU, 25APRIL

The opposition BJP has taken
up the alleged caste-based
discrimination of Brahmin
students when attending the
Common Entrance Test, when
two students were allegedly
forced to remove their sacred
threat, with the National
Human Rights Commission.

State leader of opposition
in the Assembly, R Ashoka,
said on Friday that he has
filed a formal complaint with
the Commission in whichhe
alleged thatinfringement of
religious freedom had taken
place during CET and that
actionmust be taken against
those found guilty.

Already, the state govem-
ment has acted swiftly, and
the concerned education
department officials have
been suspended, and the
issue is being investigated.

But the BJP hastaken this
up in a big way. Ashoka took
to the social media platform
Xwhere heclaimedin apost
that several students were
forced to remove religious
symbols I sacred thread
duringthe examination. “On
23 April, I have filed a com-
plaint with the National

Human Rights Commission
about the incidents ofinfringe-
ment of personal beliefs by
Govemment of Karnataka in
which students were com-
pelled toremove their scared
religious symbols such as
Janivara (Yagnopavita), Shiv-
adara etc during the Common
Entrance Test (CET) exami-
nation at several centres across
the State,” he said in his post.

The BJP leader urged the
Commission to take imme-
diate and appropriate action,

“I have appealed to the
Commission to take prompt
and appropriate action to
safeguard the rightsand dig-
nity of citizens, especially
the youth, whose future
should not be jeopardised
by such unlawful and dis-
criminatory practices.” he
said. On Saturday, astudent,
Suchivrat Kulkarni, alleged
that his entry was denied at
the Karnataka Common
Entrance Test exam centre
on 17 April at Sai Spoorthi
PU College in Bidar because
he was wearing the sacred
thread (Janeu).

Gurudatta Hegde, Deputy
Commissioner of Shivamogga,
stated that an investigation
hasbeen initiated and an FIR
has been registered.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC asks
State to fix

accountability
for attack

The Hindu Bureaun
NEW DELHI

Three days after 26 people,
mostly tourists, were killed
by terrorists in Jammu and
Kashmir's Pahalgam, the
National Human Rights
Commission (NHRC) on
Friday condemned the at-
tack and urged the govern-
ment to fix accountability
for bringing the perpetra-
tors to justice.

In a communiqué, the
INHRC said that it is deeply
disturbed by the news of
the killings, which were
carried out after identify-
ing the faith of the victims.

“The Commission con-
demns the dastardly attack
on the unarmed and un-
suspecting innocent civi-
lians who were on a holi-
day to the walley. The
incident has shaken the
conscience of every right
thinking human being as a
serious issue of violation of
human rights of the inno-
cent victims and their fami-
lies,” it said, adding that
the state should give suc-
cour to victims’ families.
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NATIONAL HUMAN
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NHRC asks
State to fix

accountability
for attack

The Hindu Bureaun
NEW DELHI

Three days after 26 people,
mostly tourists, were killed
by terrorists in Jammu and
Kashmir's Pahalgam, the
National Human Rights
Commission (NHRC) on
Friday condemned the at-
tack and urged the govern-
ment to fix accountability
for bringing the perpetra-
tors to justice.

In a communiqué, the
INHRC said that it is deeply
disturbed by the news of
the killings, which were
carried out after identify-
ing the faith of the victims.

“The Commission con-
demns the dastardly attack
on the unarmed and un-
suspecting innocent civi-
lians who were on a holi-
day to the walley. The
incident has shaken the
conscience of every right
thinking human being as a
serious issue of violation of
human rights of the inno-
cent victims and their fami-
lies,” it said, adding that
the state should give suc-
cour to victims’ families.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC asks
State to fix

accountability
for attack

The Hindu Bureaun
NEW DELHI

Three days after 26 people,
mostly tourists, were killed
by terrorists in Jammu and
Kashmir's Pahalgam, the
National Human Rights
Commission (NHRC) on
Friday condemned the at-
tack and urged the govern-
ment to fix accountability
for bringing the perpetra-
tors to justice.

In a communiqué, the
INHRC said that it is deeply
disturbed by the news of
the killings, which were
carried out after identify-
ing the faith of the victims.

“The Commission con-
demns the dastardly attack
on the unarmed and un-
suspecting innocent civi-
lians who were on a holi-
day to the walley. The
incident has shaken the
conscience of every right
thinking human being as a
serious issue of violation of
human rights of the inno-
cent victims and their fami-
lies,” it said, adding that
the state should give suc-
cour to victims’ families.
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NEW DELHI

Three days after 26 people,
mostly tourists, were killed
by terrorists in Jammu and
Kashmir's Pahalgam, the
National Human Rights
Commission (NHRC) on
Friday condemned the at-
tack and urged the govern-
ment to fix accountability
for bringing the perpetra-
tors to justice.

In a communiqué, the
INHRC said that it is deeply
disturbed by the news of
the killings, which were
carried out after identify-
ing the faith of the victims.

“The Commission con-
demns the dastardly attack
on the unarmed and un-
suspecting innocent civi-
lians who were on a holi-
day to the walley. The
incident has shaken the
conscience of every right
thinking human being as a
serious issue of violation of
human rights of the inno-
cent victims and their fami-
lies,” it said, adding that
the state should give suc-
cour to victims’ families.
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\NHRC asks
State to fix
accountability
for attack

The Hindu Bureaun
MNEW DELHI

Three days after 26 people,
mostly tourists, were killed
by terrorists in Jammu and
Kashmir's Pahalgam, the
National Human Rights
Commission (NHREC) on
Friday condemned the at-
tack and urged the govern-
ment to fix accountability
for bringing the perpetra-
tors to justice.

In a communiqué, the
NHRC said that it is deeply
disturbed by the news of
the killings, which were
carried out after identify-
ing the faith of the victims.

“The Commission con-
demns the dastardly attack
on the unarmed and un-
suspecting innocent civi-
lians who were on a holi-
day to the wvalley. The
incident has shaken the
conscience of every right
thinking human being as a
serious issue of violation of
human rights of the inno-
cent victims and their fami-
lies,” it said, adding that
the state should give suc-
cour to victims' families.
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condemns Pahalgam

terror attack, calls for action

PIONEER NEWS SERVICE m New Delhi

he National Human Rights
TCommission(NHRC)on Friday

condemned the Pahalgam terror
attack and said the time has come to act
against those indulging in terrorism,
“directly or indirectly”.

The National Human Rights
Commission (NHRC) said it was “deeply
disturbed” by the news of the terror
attack, and hoped “the state will take all
necessary steps to fix accountability” and
“bring the perpetrators to justice”

In a statement, the rights body also said
that the time has come to act against
those who are “aiding, abetting, support-
ing and advancing terrorism and to hold
them accountable for this menace against

humanity”. Terrorists struck at a prime
tourist location in Pahalgam in Anantnag
district on Tuesday, killing at least 26 peo-
ple, mostly tourists, and injuring sever-
al others. The NHRC said it “condemns
the dastardly attack on the unarmed and
unsuspecting innocent civilians who
were on a holiday to the Valley”

The attack, the worst in the Valley since
the 2019 Pulwama strike, has drawn con-
demnation from several countries, with
top world leaders extending their solidar-
ity to India and condolences to the vic-
tims’ families. “The incident has shaken
the conscience of every right thinking
human being as a serious issue of viola-
tion of human rights of the innocent vic-
tims and their families,” the NHRC said
in the statement.
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condemns Pahalgam

terror attack, calls for action

PIONEER NEWS SERVICE m New Delhi

he National Human Rights
TCommission(NHRC)on Friday

condemned the Pahalgam terror
attack and said the time has come to act
against those indulging in terrorism,
“directly or indirectly”.

The National Human Rights
Commission (NHRC) said it was “deeply
disturbed” by the news of the terror
attack, and hoped “the state will take all
necessary steps to fix accountability” and
“bring the perpetrators to justice”

In a statement, the rights body also said
that the time has come to act against
those who are “aiding, abetting, support-
ing and advancing terrorism and to hold
them accountable for this menace against

humanity”. Terrorists struck at a prime
tourist location in Pahalgam in Anantnag
district on Tuesday, killing at least 26 peo-
ple, mostly tourists, and injuring sever-
al others. The NHRC said it “condemns
the dastardly attack on the unarmed and
unsuspecting innocent civilians who
were on a holiday to the Valley”

The attack, the worst in the Valley since
the 2019 Pulwama strike, has drawn con-
demnation from several countries, with
top world leaders extending their solidar-
ity to India and condolences to the vic-
tims’ families. “The incident has shaken
the conscience of every right thinking
human being as a serious issue of viola-
tion of human rights of the innocent vic-
tims and their families,” the NHRC said
in the statement.
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condemns Pahalgam

terror attack, calls for action

PIONEER NEWS SERVICE m New Delhi

he National Human Rights
TCommission(NHRC)on Friday

condemned the Pahalgam terror
attack and said the time has come to act
against those indulging in terrorism,
“directly or indirectly”.

The National Human Rights
Commission (NHRC) said it was “deeply
disturbed” by the news of the terror
attack, and hoped “the state will take all
necessary steps to fix accountability” and
“bring the perpetrators to justice”

In a statement, the rights body also said
that the time has come to act against
those who are “aiding, abetting, support-
ing and advancing terrorism and to hold
them accountable for this menace against

humanity”. Terrorists struck at a prime
tourist location in Pahalgam in Anantnag
district on Tuesday, killing at least 26 peo-
ple, mostly tourists, and injuring sever-
al others. The NHRC said it “condemns
the dastardly attack on the unarmed and
unsuspecting innocent civilians who
were on a holiday to the Valley”

The attack, the worst in the Valley since
the 2019 Pulwama strike, has drawn con-
demnation from several countries, with
top world leaders extending their solidar-
ity to India and condolences to the vic-
tims’ families. “The incident has shaken
the conscience of every right thinking
human being as a serious issue of viola-
tion of human rights of the innocent vic-
tims and their families,” the NHRC said
in the statement.
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condemns Pahalgam

terror attack, calls for action

PIONEER NEWS SERVICE m New Delhi

he National Human Rights
TCommission(NHRC)on Friday

condemned the Pahalgam terror
attack and said the time has come to act
against those indulging in terrorism,
“directly or indirectly”.

The National Human Rights
Commission (NHRC) said it was “deeply
disturbed” by the news of the terror
attack, and hoped “the state will take all
necessary steps to fix accountability” and
“bring the perpetrators to justice”

In a statement, the rights body also said
that the time has come to act against
those who are “aiding, abetting, support-
ing and advancing terrorism and to hold
them accountable for this menace against

humanity”. Terrorists struck at a prime
tourist location in Pahalgam in Anantnag
district on Tuesday, killing at least 26 peo-
ple, mostly tourists, and injuring sever-
al others. The NHRC said it “condemns
the dastardly attack on the unarmed and
unsuspecting innocent civilians who
were on a holiday to the Valley”

The attack, the worst in the Valley since
the 2019 Pulwama strike, has drawn con-
demnation from several countries, with
top world leaders extending their solidar-
ity to India and condolences to the vic-
tims’ families. “The incident has shaken
the conscience of every right thinking
human being as a serious issue of viola-
tion of human rights of the innocent vic-
tims and their families,” the NHRC said
in the statement.
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condemns Pahalgam

terror attack, calls for action

PIONEER NEWS SERVICE m New Delhi

he National Human Rights
TCommission(NHRC)on Friday

condemned the Pahalgam terror
attack and said the time has come to act
against those indulging in terrorism,
“directly or indirectly”.

The National Human Rights
Commission (NHRC) said it was “deeply
disturbed” by the news of the terror
attack, and hoped “the state will take all
necessary steps to fix accountability” and
“bring the perpetrators to justice”

In a statement, the rights body also said
that the time has come to act against
those who are “aiding, abetting, support-
ing and advancing terrorism and to hold
them accountable for this menace against

humanity”. Terrorists struck at a prime
tourist location in Pahalgam in Anantnag
district on Tuesday, killing at least 26 peo-
ple, mostly tourists, and injuring sever-
al others. The NHRC said it “condemns
the dastardly attack on the unarmed and
unsuspecting innocent civilians who
were on a holiday to the Valley”

The attack, the worst in the Valley since
the 2019 Pulwama strike, has drawn con-
demnation from several countries, with
top world leaders extending their solidar-
ity to India and condolences to the vic-
tims’ families. “The incident has shaken
the conscience of every right thinking
human being as a serious issue of viola-
tion of human rights of the innocent vic-
tims and their families,” the NHRC said
in the statement.
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1,351 child marriages stopped last yr in 416 dists

Ambika.Pandit@timesofindia.com

New Delhi: An analysis of data
complied from 416 districts in 23
states by a collective of volun-
tary organisations shows that as
many as 1,351 child marriages
were stopped and over 1.22 lakh
prevented through legal inter-
ventions in 2024-25.
Asmanyas779 FIRs werereg-
istered in cases where marriage
could not be stopped with the
maximum cases (170) filed in
Bengal followed by Tamil Nadu

(146) and Bihar (114).

The data collated by ‘Just
Rights For Children’ (JRC)-anet-
work of over 250 organisations
shows that of the 1,351 cases
where marriages were stopped
across the 23 states, legal inver-
ventions involved making a gen-
eral diary entry in the police sta-
tions record (737 cases), inter-
vention of the Child Welfare
Committees (593 cases) and
through an injunction order
from the courts ( 21 cases).

Inover1.22 lakh cases, mostly

where information regarding a
family planning to marry their
underage daughter was re-
ceived, marriage was prevented
by taking undertakings from the
parents and guardians before
govt authorties like police, sub
divisional magistrate, child mar-
riage prohibition officer or pan-
chayat member.

Besides this in a little more
than 66,000 cases undertakings
were taken from parents where a
prospective child marriage was
being planned in villages

through persuasion by commu-
nity social workers associated
with the JRC network.

The data comes ahead of
‘Akshay Tritiva’ when a lot of
child marriages are usually so-
lemnised in the garb of mass
marriages and which will be ob-
served on April 30 this year. In
fact, the National Human Rights
Commission has alerted states to
step-up action to prevent child
marriage and look out for vul-
nerable out-of-school girls ahead
of ‘Akshay Tritiva’.

National Human Rights Com-
mission (NHRC) member Pri-
yank Kanoongo has asked state
authorities to issue instructions
to the school administration to
review current statistics on
school drop-outs and re-enrol
them.

“The appointment and sensi-
tisation of designated child mar-
riage prohibition officer may be
ensured by the state and Union
Territories” Kanoongo said in a
letter sent out to all chief secre-
taries and to the Union govt.
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Human rights
activist Bairagi
joins AAP
Times News NETWORK

Chandigarh: Human rights
activist and lawyer Buta
Singh Bairagi on Friday joi-
ned the Aam Aadmi Party
(AAP). He was inducted in the
party by state president Aman
Arora.

“The prevailing political
environment in Punjab and
neighboring states demands
robust leadership and collec-
tive action. I am committed to
working with AAP to address
these challenges,” said Baira-
gi.

Arora said Bairagi’s com-
mitment to social justice and
his extensive experience in
publicservice, stating that his
association with AAP will
bring valuable insights and
energy to the party’s ongoing
initiatives.

Dharamkot MLA Devin-
der Singh Laddi Dhos wasalso
present.
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condemns Pahalgam

terror attack, calls for action

PIONEER NEWS SERVICE ® New Delhi

he National Human Rights

I Commission(NHRC)on Friday

condemned the Pahalgam terror

attack and said the time has come to act

against those indulging in terrorism,
“directly or indirectly”.

The National Human Rights
Commission (NHRC) said It was “deeply
disturbed” by the news of the terror
attack, and hoped “the state will take all
necessary steps to fix accountability” and
“bring the perpetrators to Lﬁlca“.

In a statement, the rights body also said
that the time has come to act against
those who are “aiding, abetting, support-
ing and advancing terrorism and to hold
them accountable for this menace against

humanity”. Terrorists struck at a prime
tourist location in Pahalgam in Anantnag
district on Tuesday, killing at least 26 peo-
ple, mostly tourists, and injuring sever-
al others. The NHRC said it “condemns
the dastardly attack on the unarmed and
unsuspecting innocent civilians who
were on a holiday to the Valley”.

The attack, the worst in the Valley since
the 2019 Pulwama strike, has drawn con-
demnation from several countries, with
top world leaders extending their solidar-
ity to India and condolences to the vic-
tims’ families. “The incident has shaken
the conscience of every right thinking
human being as a serious issue of viola-
tion of human rights of the innocent vic-
tims and their families,” the NHRC said
in the statement.
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NHRCseeks ATR onalleged Illegal
conversion of Odishaforestland

STATESMAN NEWS SERVICE
BHUBANESWAR, 25 APRIL

The National Human Rights
Commission (NHRC) has
sought for Action Taken
Report (ATR) from the District
Collector of Sundargarh on
alleged illegal conversion of
more than 1000 acre of forest
land.

The unlawful conversion
of faorest land has left around
1,088 tribal families in
Kasada Jhirdapali S.Balang,
Pithachore and Bhalupani

gram panchayats landless,
human rights lawyer Rad-
hakanta Tripathycontended
in a petition moved to the
NHRC.

The FRA rights of the tribal
families have been clandes-
tinely snatched away by the
corrupt localadministration
illegally, the petitioneradding
that these tribals have become
landless.

The petition sought for
theAl-powered Audit besides
enquiry by higher officials
to undo the act of illegality

perpetrated by the district
adminiswration.

“The Commission is of
the considered view thatthe
allegations leveled in the
complaint are serious viola-
tions of the Human Rights
of the victims. Accordingly,
the Regisiry is directed to
send acopyofthe complaint
to the District Magistrate,
Sundargarh, Odishatoexam-
ine the matter and send a
report expeditiously within
a period of 15 days” NHRC
ruled on Thursday.
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Bring perpetrators
to justice, fix
accountability: NHRC
on Pahalgam attack

New Delhi, Apr 25 (PTI) The
NHRCon Friday condemned the
Pahalgam terror attack and said
the time has come toact against
those indulging in terrorism,

"directly or indirectly".

Commission(NHRC)said it was
“teeply disturbed” by the news of
the terrorattack, and hoped "the
siate will take all necessary steps
tofix accountability” and "hring
the perpetrators to justice”.

In a strongly-worded state-
ment, the rights body also said
that the time has come to act
agninst those who are "aiding,
abetting, supporting and advane:
ing terrorisim and to hold them
accountable for this menace
against humanity”,

Terrorists struck at a prime
tourist location in Pahalgam in
Ananinag district on Tuesday,
killing at least %6 people, mostly
tourists, and imuring several
others.

The NHRC said it “condemns
the dastardly attack on the
unarmed and unsuspecting
innocent civilians who were on
a holiday to the Valley™.

The attack, the worst in the
Valley since the 2019 Pulwamsa
strike, hasdrawn condemnation
from several countries, withtop
world leaders extending their
solidarity to India and condo-
lences to the vietims' families.

"The incident has shaken
the conscience of every right
thinking human being as a
serious issue of violation of

human rights of the innocent
victims and their families,” the
NHRC said in the statement.

It has been said time and again
at varicus fora that "terrorism
is one of the biggest causes of
human rights violations in the
world”, the rights body said.

"The time has come to act
against those aiding, abetting,
supporting and advancing ter-
rorismand to hold them account-
ablefor this menace. Otherwise,
it may result in the shrinking of
democratic space, intimidation,
reprisals and grave violation of
various humanrights, irmludmg

therighttolife, liberty, emmh
fraternity, and livelihood,”

said.

"It is expected that the state
will take all necessary steps to
fixaccoumtability, bring the per-
petrators tojustice, and provide
succour to the families of the
victims inall possible manner,”
the NHRC saicd.

"The time has come to
act against those aiding,
abetting, supporting and

advancing terrorismand to
hold them accountable for
this menace. Otherwise, it
may result in the shrinking
of democratic space, intim-
idation, reprisals and grave
violation of various human
rights, including the right to

life, liberty, equality, fraterni-

ty, and livelihood,”
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NHRC condemns
Pahalgam attack

NEW DELHI, April 25:
The NHRC today con-
demned the Pahalgam terror
attack and said the time has
come to act agamst those in-
dulging in terrorism, “direct-
Iv or indirectly”.

The National Human
Rights Commission (NHRC)
said it was “deeply dis-
turbed” by the news of the
terror attack, and hoped “the
state will take all necessary
steps to fix accountability”
and “bring the perpetrators
to justice”,

In a strongly-worded
statement, the rights body
also said that the time has
come to act against those
who are “aiding, abetting,
supporting and advancing
terrorism and to hold them
accountable for this menace
agamst humanity”.

Terrorists struck ata prime
tourist location in Pahalgam
mn Anantnag district on Tues-
day, killing at least 26 people,
mostly tourists, and injuring
several others.

The NHRC said it “con-
demns the dastardly attack
on the unarmed and unsus-
pecting innocent civilians
who were on a holiday to the
Valley”.

The attack, the worst in
the Valley since the 2019
Pulwama strike, has drawn
condemnation from sever-
al countries, with top world
leaders extending their sol-
idarity to India and condo-
lences to the victims’
families.

“The incident has shaken
the conscience of every
right-thinking human heing
as a serious issue of violation
of human rights of the inno-
cent victims and their fami-
lies,” the NHRC said in the
statement.

Tt has been said time and
again at various fora that “ter-
rorism is one of the biggest
causes of human rights viola-
tions in the world”, the rights
body said. - PTI
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Hindustan Times
Pahalgam terror attack: NHRC calls for justice, accountability, aid for victims

https://www.hindustantimes.com/india-news/pahalgam-terror-attack-nhrc-calls-for-
justice-accountability-aid-for-victims-101745571135452.html

PTI | Apr 25, 2025 03:05 PM IST

Terrorists struck at a prime tourist location in Pahalgam in south Kashmir on Tuesday,
killing at least 26 people, mostly tourists, and injuring several others.

The NHRC on Friday condemned the killing of civilians in Pahalgam, and said time has
come to act against those indulging in terrorism "directly or indirectly".

The National Human Rights Commission (NHRC) said it was "deeply disturbed" by the
news of the incident, and hoped "the State will take all necessary steps to fix
accountability" and "bring the perpetrators to justice".

Terrorists struck at a prime tourist location in Pahalgam in south Kashmir on Tuesday,
killing at least 26 people, mostly tourists, and injuring several others.

In a statement, the NHRC said it "condemns the dastardly attack on the unarmed and
unsuspecting innocent civilians who were on a holiday to the valley".

The right panel further said, time has come to act against those indulging in terrorism
directly or indirectly and to hold them accountable for this "menace against humanity".

"It is expected that the State will take all necessary steps to fix accountability; bring the
perpetrators to justice, and provide succour to the families of the victims in all possible
manner,” the NHRC said.


https://www.hindustantimes.com/india-news/pahalgam-terror-attack-nhrc-calls-for-justice-accountability-aid-for-victims-101745571135452.html
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Bring perpetrators to justice: NHRC statement on Pahalgam terror attacks

https://www.hindustantimes.com/india-news/bring-perpetrators-to-justice-nhrc-
statement-on-pahalgam-terror-attacks-101745572888445.html

By Vrinda Tulsian | Apr 25, 2025 02:51 PM IST

The commission described terrorism as “one of the biggest causes of human rights
violations in the world” and called for accountability for those involved in terrorist activities

The National Human Rights Commission (NHRC) condemned the Pahalgam terror
attacks which resulted in the deaths of 26 civilians, mostly tourists on Tuesday.

“The Commission condemns the dastardly attack on the unarmed and unsuspecting
innocent civilians,” the NHRC said in its statement issued on Friday.

The commission described terrorism as “one of the biggest causes of human rights
violations in the world” and called for accountability for those involved in terrorist activities.

“The time has come to act against those aiding, abetting, supporting and advancing
terrorism and to hold them accountable for this menace,” the statement read.

The NHRC expressed concerns that such attacks could result in “shrinking of democratic
space” and “grave violation of various human rights, including right to life, liberty, equality,
fraternity, and livelihood.”

NHRC also called on authorities to “take all the necessary steps to fix accountability; bring
the perpetrators to justice and provide succour to the families of the victims in all possible
manner”.

Terrorists struck at a tourist location in Pahalgam in south Kashmir on Tuesday, killing at
least 26 people, mostly tourists, and injuring several others.


https://www.hindustantimes.com/india-news/bring-perpetrators-to-justice-nhrc-statement-on-pahalgam-terror-attacks-101745572888445.html
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Free Press Journal

NHRC, India Condemns The Killing Of Innocent Civilians By Terrorists In The
Pahalgam Area Of The Union Territory Of Jammu & Kashmir

The Commission condemns the dastardly attack on the unarmed and unsuspecting
innocent civilians who were on a holiday to the valley. The incident has shaken the
conscience of every right thinking human being as a serious issue of violation of human
rights of the innocent victims and their families.

https://www.freepressjournal.in/india/nhrc-india-condemns-the-killing-of-innocent-
civilians-by-terrorists-in-the-pahalgam-area-of-the-union-territory-of-jammu-kashmir

FPJ News Service | Updated: Friday, April 25, 2025, 03:35 PM IST

The National Human Rights Commission (NHRC), India is deeply disturbed by the news
of the killing of 28 people by the terrorists after identifying their faith in Pahalgam area of
the Union Territory of Jammu & Kashmir on 22nd April, 2025. | File Pic

“The National Human Rights Commission (NHRC), India is deeply disturbed by the news
of the killing of 28 people by the terrorists after identifying their faith in Pahalgam area of
the Union Territory of Jammu & Kashmir on 22nd April, 2025.

The Commission condemns the dastardly attack on the unarmed and unsuspecting
innocent civilians who were on a holiday to the valley. The incident has shaken the
conscience of every right thinking human being as a serious issue of violation of human
rights of the innocent victims and their families.

It has been said time and again at various forums that terrorism is one of the biggest
causes of human rights violations in the world. The time has come to act against those
aiding, abetting, supporting and advancing terrorism and to hold them accountable for
this menace. Otherwise, it may result in shrinking of democratic space, intimidation,
reprisals, harmony among communities and grave violation of various human rights,
including right to life, liberty, equality, fraternity, and livelihood.


https://www.freepressjournal.in/india/nhrc-india-condemns-the-killing-of-innocent-civilians-by-terrorists-in-the-pahalgam-area-of-the-union-territory-of-jammu-kashmir
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NHRC seeks report on conversion of Odisha forest land

The National Human Rights Commission (NHRC) on Friday sought for action taken report
from the district collector of Sundargarh on alleged illegal conversion of more than 1,000
acres of forest land.

https://www.thestatesman.com/india/nhrc-seeks-report-on-conversion-of-odisha-forest-
land-1503424942.html

Statesman News Service | BHUBANESWAR | April 25, 2025 7:20 pm

The National Human Rights Commission (NHRC) on Friday sought for action taken report
from the district collector of Sundargarh on alleged illegal conversion of more than 1,000
acres of forest land.

The unlawful conversion of forest land has left around 1,088 tribal families in
Kasada,Jhirdapali, S.Balang, Pithachore and Bhalupani gram panchayats landless,
human rights lawyer Radhakanta Tripathy contended in a petition moved to the NHRC.

The FRA rights ensured to One thousand eighty eight Scheduled Tribe families have been
clandestinely snatched away by the corrupt local administration illegally. Such illegal acts
without the Authority of laws force these traditional forest dwellers, Scheduled Tribe
families, to become landless.

The One thousand eighty eight Scheduled Tribe families living in the eighteen villages
under Kasada,Jhirdapali, S.Balang, Pithachore and Bhalupani Gram Panchayats have
been living as landless having no right over any land, the petition pointed out.

The biased action on part of authorities in converting forest land to other category without
following due process of law also poses serious question of environment protection and
the forest rights

The petition sought for the Al-powered Audit besides enquiry by higher officials to undo
the act of illegality perpetrated by the district administration.

“The Commission is of the considered view that the allegations leveled in the complaint
are serious violations of the Human Rights of the victims. Accordingly, the Registry is
directed to send a copy of the complaint to the District Magistrate, Sundargarh, Odisha to
examine the matter and send a report expeditiously within a period of 15 days” NHRC
ruled in an order pronounced on Thursday.
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BJP takes up “discrimination’ of Brahmin students with NHRC

The Opposition BJP has taken up the alleged caste-based discrimination of Brahmin
students during the Common Entrance Test with the National Human Rights Commission.

https://www.thestatesman.com/india/bjp-takes-up-discrimination-of-brahmin-students-
with-nhrc-1503424956.html

LAKSHMANA VENKAT KUCHI | BENGALURU | April 25, 2025 7:41 pm

The Opposition BJP has taken up the alleged caste-based discrimination of Brahmin
students during the Common Entrance Test with the National Human Rights Commission.

The two students were purportedly forced to remove their sacred threat during the test.

Leader of the Opposition in the Karnataka Assembly R Ashoka said on Friday that he has
filed a formal complaint with the Commission alleging infringement of religious freedom
during CET calling for action against those found guilty in the case.

The state government has already acted swiftly by suspending concerned Education
Department officials and instituting an investigation into the matter.

However, not content with the government’s action, the BJP has taken up the issue in a
big way. Ashoka took to the social media platform X to claim that several students were
forced to remove religious symbols — sacred thread during the examination.

“On 23rd April, | have filed a complaint with the National Human Rights Commission about
the incidents of infringement of personal beliefs by Government of Karnataka in which
students were compelled to remove their scared religious symbols such as Janivara
(Yagnopavita), Shivadara etc during the Common Entrance Test (CET) examination at
several centres across the State,” he said in his post.

The BJP leader urged the Commission to take immediate and appropriate action. “I have
appealed to the Commission to take prompt and appropriate action to safeguard the rights
and dignity of citizens, especially the youth, whose future should not be jeopardised by
such unlawful and discriminatory practices.”, he said.

On Saturday, a student, Suchivrat Kulkarni, alleged that his entry was denied at the
Karnataka Common Entrance Test exam centre on April 17 at Sai Spoorthi PU College
in Bidar because he was wearing the sacred thread (Janeu).

Gurudatta Hegde, Deputy Commissioner of Shivamogga, stated that an investigation has
been initiated and an FIR has been registered.
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NHRC: "Time has come to act against those aiding, abetting, supporting and
advancing terrorism’

https://timesofindia.indiatimes.com/india/nhrc-time-has-come-to-act-against-those-
aiding-abetting-supporting-and-advancing-terrorism/articleshow/120613661.cms

Ambika Pandit / TNN / Apr 25, 2025, 15:02 IST

The National Human Rights Commission (NHRC) has expressed deep concern over the
killing of tourists in Pahalgam, emphasizing the severe human rights violations involved.
The NHRC strongly condemned the attack on unarmed civilians and called for
accountability for those supporting terrorism.

NEW DELHI: Deeply disturbed over the killing of tourists by the terrorists after identifying
their faith in Pahalgam, the National Human Rights Commission on Friday asserted
strongly that the "time has come to act against those aiding, abetting, supporting and
advancing terrorism and to hold them accountable for this menace."
"It is expected that the state will take all necessary steps to fix accountability; bring the
perpetrators to justice, and provide succour to the families of the victims in all possible
manner,” the Commission said in a statement.
Asserting that they are deeply disturbed by the news of the killing of the tourists by the
terrorists after identifying their faith in Pahalgam, the Commission condemned the
"dastardly attack” on the "unarmed and unsuspecting innocent civilians who were on a
holiday to the valley".
"The incident has shaken the conscience of every right thinking human being as a serious
issue of violation of human rights of the innocent victims and their families,” the NHRC
said.

"It has been said time and again at various forums that terrorism is one of the biggest
causes of human rights violations in the world. The time has come to act against those
aiding, abetting, supporting and advancing terrorism and to hold them accountable for
this menace," the Commission said.
"Otherwise, it may result in shrinking of democratic space, intimidation, reprisals, harmony
among communities and grave violation of various human rights, including right to life,
liberty, equality, fraternity, and livelihood," the NHRC cautioned.
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Pahalgam terror attack: NHRC condemns terror attack, asks State to ensure
necessary steps to fix accountability

NHRC condemns Pahalgam attack, asks State to ensure necessary steps to fix
accountability

It is expected that the State will take all the necessary steps to fix accountability; bring the
perpetrators to justice and provide succour to the families of the victims in all possible
manner, says NHRC in a statement

https://www.thehindu.com/news/national/nhrc-condemns-pahalgam-attack-asks-state-
to-ensure-necessary-steps-to-fix-accountability/article69490418.ece

Updated - April 25, 2025 07:00 pm IST - New Delhi
The Hindu Bureau

Three days after 26 people, mostly tourists, were killed by terrorists in Kashmir’s
Pahalgam, the National Human Rights Commission (NHRC) on Friday condemned the
attack and asked the state to fix accountability and bring the perpetrators to justice.

In a communique, the human rights commission said that it is deeply disturbed by the
news of the killings, which were carried out after identifying the faith of the victims.

“The Commission condemns the dastardly attack on the unarmed and unsuspecting
innocent civilians who were on a holiday to the valley. The incident has shaken the
conscience of every right thinking human being as a serious issue of violation of human
rights of the innocent victims and their families,” it said.

The commission added that it has been said time and again at various forums that
terrorism is one of the biggest causes of human rights violations in the world. The time
has come to act against those aiding, abetting, supporting and advancing terrorism and
to hold them accountable for this menace, it asked.

Observing that if the action is not taken, it may result in shrinking of democratic space,
intimidation, reprisals, harmony among communities and grave violation of various human
rights, including right to life, liberty, equality, fraternity, and livelihood.

“It is expected that the State will take all the necessary steps to fix accountability; bring
the perpetrators to justice and provide succour to the families of the victims in all possible
manner,” the commission added.
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Bring perpetrators to justice, fix accountability: NHRC on Pahalgam attack

https://theprint.in/india/bring-perpetrators-to-justice-fix-accountability-nhrc-on-pahalgam-
attack/2603339/

PTI| 25 April, 2025 02:00 pm IST

New Delhi, Apr 25 (PTIl) The NHRC on Friday condemned the killing of civilians in
Pahalgam, and said time has come to act against those indulging in terrorism “directly or
indirectly”.

The National Human Rights Commission (NHRC) said it was “deeply disturbed” by the
news of the incident, and hoped “the State will take all necessary steps to fix
accountability” and “bring the perpetrators to justice”.

Terrorists struck at a prime tourist location in Pahalgam in south Kashmir on Tuesday,
killing at least 26 people, mostly tourists, and injuring several others.

In a statement, the NHRC said it “condemns the dastardly attack on the unarmed and
unsuspecting innocent civilians who were on a holiday to the valley”.

The right panel further said, time has come to act against those indulging in terrorism
directly or indirectly and to hold them accountable for this “menace against humanity”.

“It is expected that the State will take all necessary steps to fix accountability; bring the
perpetrators to justice, and provide succour to the families of the victims in all possible
manner,” the NHRC said. PTI KND DV DV DV

This report is auto-generated from PTI news service. ThePrint holds no responsibility for
its content.
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NHRC condemns killing of civilians in Pahalgam, calls for action against terrorism

https://ddnews.gov.in/en/nhrc-condemns-killing-of-civilians-in-pahalgam-calls-for-action-
against-terrorism/

8 hours ago | NHRC | Pahalgam

The National Human Rights Commission (NHRC) has strongly condemned the brutal
terror attack on unarmed civilians in Pahalgam, Jammu and Kashmir.

“‘NHRC is deeply disturbed by the news of the killing of 28 people by terrorists after
identifying their faith in the Pahalgam area of Jammu & Kashmir on 22nd April,” the
Commission said in a statement.

Calling the attack a grave violation of human rights, NHRC expressed its anguish over
the targeting of innocent tourists. “The incident has shaken the conscience of every right-
thinking individual, marking a serious violation of the human rights of the victims and their
families,” the statement read.

Reiterating that terrorism remains one of the greatest threats to human rights globally,
NHRC urged decisive action against those “aiding, abetting, supporting, and advancing”
terrorism.

“It is imperative to act against those fostering terrorism. Failure to do so risks shrinking
democratic space, fostering intimidation, undermining communal harmony, and leading
to severe human rights violations, including threats to life, liberty, equality, and livelihood,”
NHRC added.

The Commission urged the state to ensure accountability, bring the perpetrators to
justice, and provide support to the victims’ families.

On April 22, terrorists attacked tourists at Baisaran meadow in Pahalgam, killing 25 Indian
nationals and one Nepali citizen, and injuring several others.

-ANI
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Time has come to act against those indulging in terrorism directly or indirectly:
NHRC on Pahalgam terror attack.

https://www.devdiscourse.com/article/Newsalert/3358648-time-has-come-to-act-
against-those-indulging-in-terrorism-directly-or-indirectly-nhrc-on-pahalgam-terror-attack

PTI | New Delhi | Updated: 25-04-2025 13:12 IST | Created: 25-04-2025 13:12 IST

Time has come to act against those indulging in terrorism directly or indirectly: NHRC on
Pahalgam terror attack.

(This story has not been edited by Devdiscourse staff and is auto-generated from a
syndicated feed.)
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Bring Perpetrators To Justice, Fix Accountability: NHRC On Pahalgam Attack

https://kashmirobserver.net/2025/04/25/bring-perpetrators-to-justice-fix-accountability-
nhrc-on-pahalgam-attack/

by Press Trust Of India | April 25, 2025

New Delhi- The NHRC on Friday condemned the killing of civilians in Pahalgam, and said
time has come to act against those indulging in terrorism “directly or indirectly”.

The National Human Rights Commission (NHRC) said it was “deeply disturbed” by the
news of the incident, and hoped “the State will take all necessary steps to fix
accountability” and “bring the perpetrators to justice”.

Terrorists struck at a prime tourist location in Pahalgam in south Kashmir on Tuesday,
killing at least 26 people, mostly tourists, and injuring several others.

In a statement, the NHRC said it “condemns the dastardly attack on the unarmed and
unsuspecting innocent civilians who were on a holiday to the valley”.

The right panel further said, time has come to act against those indulging in terrorism
directly or indirectly and to hold them accountable for this “menace against humanity”.

“It is expected that the State will take all necessary steps to fix accountability; bring the
perpetrators to justice, and provide succour to the families of the victims in all possible
manner,” the NHRC said.
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NHRC Condemns Pahalgam Terror Attack: "Hope State Will Take Steps To Bring
Perpetrators To Justice’

The NHRC on Friday strongly condemned the Pahalgam terror attack, calling it a grave
violation of human rights and urging action to hold all those aiding and abetting terrorism
accountable.

https://www.timesnownews.com/india/nhrc-condemns-pahalgam-terror-attack-hope-
state-will-take-steps-to-bring-perpetrators-to-justice-article-151494310

Reported by:Harish V Nair | Updated Apr 25, 2025, 16:57 IST

NHRC has issued a statement strongly condemning the Pahalgam terror attack, calling
for action against the perpetrators of the attack.

The National Human Rights Commission (NHRC) led by its Chairperson Justice V
Ramasubramanian on Friday condemned the killing of innocent civilians by terrorists in
the Pahalgam meadows in Jammu and Kashmir. The Commission said time has come to
act against those indulging in terrorism directly or indirectly and to hold them accountable
for this menace against humanity.

"It is expected that the State will take all necessary steps to fix accountability; bring the
perpetrators to justice, and provide succour to the families of the victims in all possible
manner," said NHRC.

"The National Human Rights Commission (NHRC), India is deeply disturbed by the news
of the killing of 28 people by the terrorists after identifying their faith in Pahalgam area of
the Union Territory of Jammu & Kashmir on 22nd April, 2025," said a statement.

"The Commission condemns the dastardly attack on the unarmed and unsuspecting
innocent civilians who were on a holiday to the valley. The incident has shaken the
conscience of every right thinking human being as a serious issue of violation of human
rights of the innocent victims and their families,” NHRC added.

"It has been said time and again at various forums that terrorism is one of the biggest
causes of human rights violations in the world. The time has come to act against those
aiding, abetting, supporting and advancing terrorism and to hold them accountable for
this menace. Otherwise, it may result in shrinking of democratic space, intimidation,
reprisals, harmony among communities and grave violation of various human rights,
including right to life, liberty, equality, fraternity, and livelihood. It is expected that the State
will take all the necessary steps to fix accountability; bring the perpetrators to justice and
provide succour to the families of the victims in all possible manner,” said the
Commission.
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forad o= 99 weT 39 7 791 faar SRifda, aFarfieR SRt ugan ArHdn: TaR B
wafz
Udf SURUT foTe & a1 T-QR U1 o STeaierdT id §ofi dudcd gd & O TR 13 3Ud Pt
30d Jeure d 99 faWpic & Ooe § Gferd = 38 d 3o Ud! Heidl gdl Bl 81 SRIUd &1
fear g

https://www.livehindustan.com/bihar/victim-of-bomb-blast-made-accused-by-bihar-
motihari-police-complaint-in-nhrc-bhrc-201745569979957.html

Sudhir Kumar TG, G9BIQR, f8W Fri, 25 April 2025 02:12 PM

f98R & gdl JuRw gfery &1 SRRl & @ s AHAIeR SN 3R g
AHAYER AN & fRierd &1 i g1 Iaf Jurvr fS7e & $adr 9HgR U1 & Seaferdn T
o'l BT gd & TR WR 13 3T Pi A Jeule d 99 [ahic & Ad & i 7 3 d
I Ul HIcd! Gdlt Bl g1 SRIUd &1 33 51 g R $iR1Y & b Sftieidd gd o1 ek ¥
YAt o foTE AT T 3ffae R S5 HRATS A6l &1 s 3R Yo 7 39+ 79 ¥ Uifsd &
B SR &1 fam| okt SHfIIRAl ¥ Rierrd v IR 1l dIs HRATs el DI TS|

dif$d URAR 1 Gferd 1 raRielt & faog NER Iod 3R AP HAADR ST H Sfe-
3T TTfeIehT IRId BI g1 ATradhT GIRId B H BT Ferdl ¢ X AFANIHR HTHd &
S{fYGeTT Toh 31 A Sar [ Hiuded gd 7 U= Uit &1 A1l & o 781, HUST T Fcid
TR Y AT T

HUded ga = T/l b 3§ AEH T 3 30 URaR & 1Y a1eR U1 39 S I SIFBRY !
% 13 3T BT I AU 11 I Td & FB Al A 3P TR | Feure $i 3R g9 fapie
fopaT| 9! SMeR! e IR 99 9 TR WR 31U df RITUd! & favg Wit gl dq & fog
Feal IR YT H 3maed e

HUded ga = T/ fh § AE F T 30 URaR & 1Y aeR U1 39 S I SIFBRY !
f 13 SUd P AT AT 11 T T & HS AN A 396 W H FeuTe $I 3R 99 fawpie
fopaT| 9! STMER! e IR 99 9 TR WR 31U df RIUd! & favg Wit gof dq & fog
$eal 9gR YT H 3fded fean

I RIY AT 741 & b Hie & 3Rt SRl & A & 3R o 39d 3HTdeT IR
YA Gol Tg] BT Iec I 3R SAD! Udll & (G ol WAfHD! gof B SR &1 faa|
Y I AFRS UIST Ugdt 8 3R S9olg &9 W U1 T a1 US T 81 I 3qb!
Rrerad gdf 9uR0 & T ¥ @1, Al BIg Aol T8l Fdbdl| Y §RIR 3¢ AFATIDR
3TN & TR H SHT TSTI
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NHRC: UG gHd & STl & fadame gl Oed pRars

ST AHATYSR AN 3 YehaR Pl FAH SR B Dl b 31a Ty 311 71 8 b Sficiebara
T U I7 YT 77 F M N IR HRATS Pl SIE TUT AT & ey 39 @ar & g
35 OTHER 38T 9. ST § fob IRBR Sladcal ad &, SURIYAN B BT & R
T aF ayT difsd aRaR! &1 gxHd TeTadl U dR- o ford g4t 31aa® HeH IoMH &l
T B,

https://www.prabhatkhabar.com/national/nhrc-strict-action-of-pahalgam-attack/amp

By Vinay Tiwari | April 25, 2025 5:28 PM

NHRC: UgeRTTH | §U M1 gHA DI Adh G H 3MTPIRT 5. 3H §HA & 91 DR ATl
3R I 3BT B! Gad REH &1 daR) H e TR 8. F% WMBR BT 3R Y F8 HeH 3T
U §. 39 S AP THAER AT (TUgsiRa) 3 it # gigar 7am o e ik
ARIH ARG R §U 39 HRRATYU] A Bi el Bt 5. TN A H81 & b 3 g1 - Tearad
T fIyrg T 9Td B Afodd 1 IRTHT B! HPSIR B 3G a1 § 3R I8 Hifsdl au1 39
URaRT & AHAIGRI & Iecra &I U THR eT 3.

3TN 3 Fel ¢ fob fafts Hel R SR-9R %el M1 § % sidwarg gfan & AFanfieR! &
I & I IS HRUN T T TP 3. IHaIg DI F1a1 & 3R ITHT HIT HA arall &b
¥ PRATS B 3R T TR & 7T I G168 SeH BT IHI 3T T 8. TR © b
T § §U 3Mdd! 8Hd | Y6 & SMYR TR 28 AN &I ofF 7T TSt 7. 39 89d & §lg
WHR P 3R I Ulfehea & RAATH T HEH I3TT T 3.

3Tddhalg didbdd o fou THR TarT

AHAIRIGR RN &1 Hel ¢ [P 3Mddbale IR R AP To! Al T dl Ig Aldbad B
HACR BT, YHD!, TN, T & g Gard 3R SiiaH, Waadl, JAFdT, §Yd 3R
3fTefifaet & siftrpR afed fafte AFaISRI &1 TR Ieca 81 T 7. 3MNT 3 Il
SRR g b T SaTace! 99 e & forg It STaxgs HaH IS 3R ORI &1 BT
F R H A 3R Hifsd uRaRt & gvdHa Tgrdl UeH S . TART &I Sl g b
3T aTe gi-aT & AT HHAIER & ot Tad §81 Javl &,

3fTddarg H AT AT P SidTdea! ad g1 AT 3R BT & TR T aFl & RIars
HRATS P! S MGY. THY 31T 7T § b 3Mcipare & WfAd, 33 ggmar a4 3R 0 B
dTdll &1 I o SR T AT Y dlfds 310 ARl & AR B G fodr & dab,
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New Delhi News: ATHATU®TR TONT A USERTH gHA &1 el &, Ted HRars &1 Jill

https://www.bhaskarhindi.com/city/new-delhi/new-delhi-news-maanavaadhikaar-aayog-
ne-pahalagaam-hamale-kee-ninda-kee-sakht-kaarravaee-kee-maang-1135605

25 Apr 2025 6:12 PM

3Tdhdle | U 7 U ¥0 I AT AN IR 8 T HRATs HHANIBR ST 3
JgaTH 8Hd Pi [Hal Bt

New Delhi News. I8 HHATRIGR START A b AR U R 3R HRHR & GgerTH |
ST aTieal gRT ARRG! &1 &1 &I Hal fHal B g1 TR BT ¢ [ 3d Ty 31 a1 §
& Srdware © Ude a1 3UTe U H AT AN TR HRATS B ST YT ATl & faeg
2 TR & fo1E I e R Sevmdm S|

3TN 3 YHaR B U ST SR} B Bl fob 98 UgeHTTH H 22 30 P 4 &I UgaH & a1
28 I B! BT P TR J Igd AT g1 3MANT = u1et § Fiear #m 3w g ik ArgH
IR} TR §U 39 HRRAUl gAa @ el &Y 1 3N 3 $el § fob 59 "1 3 Yegrad o
YT T aTd &R Al B IRTAT B FHYR B 39 a1 § 3R g difsal aur 37
URaRT & AHATYSHRI & Ieerd BT T THR g1 3

3TN A Fel § & fafts ol R IR-aR Fel M1 § % siddare gfhar & aFaniyaR! &
I & T TS HRUN A J T g | AN 3 ST A P1 & fb TRPR Sargcal dd B
& fore it sawd wed IST, SRIRAT &I B & iR | @t 3R difsd ufar) &1
ETH'HH ~elddl HQI"Iﬁﬂ:lT\FIIQ‘IIl
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HFAIYPR ATIRT 7 UGERITH §H P a1 BT, Siaracal ad H3 B Hill Bt

https://www.ibc24.in/country/national-human-rights-commission-condemns-pahalgam-
attack-demands-accountability-3044260.html

Edited By :Bhasha

Modified Date: April 25, 2025 /02:02 PM IST, Published Date: April 25, 2025 2:02 pm IST
Tt feee, 25 SfUd (HINT) IS HAFAIBR SN (TIUESRE) A uga i § 3iide! g

@1 a1 B GUIHAR D Fal fob SMdparg H i Al o I “Ues a1 wRier dRars
A BT T 3 T 3

TN 3 gl fh 98 UG &1 UeT ¥ 3d 3Med g 3R IHIG Hdl & [ TRBR Sidecs]
T B & fore Tuft Siraass HeH IoTE 3R GHATRI B U & HSIR | AT |

O] HRHR & YT H HIdR Dl Tddbariaal A MRl R 26 AN ! AR STal forqd
3P R Wiews A1 gHA H B3 3T I 8 M|

TITE3IRE! 3 T 5 H gl “Jg U1l # g2 79 Y g 3R Ay AriRe! R Sg
gd & e aRar g 1”

3TN 3 P fh 3MTdpare & Iferd arT & fIaT® “Ue a1 IR U J BTH B BT 3R
I “HFad & RAATH 39 TR’ P folU STaTaeg 383 BT AT 3 T |

TSR 7 IRe SR fh TRBR Sdlecs! dd &R, WISl BT <A1 & S | dH
3R Hfedl & uRaR! & g™EHT T T gl UeH B4 & o 9t siawus wHer
IS |

TS IHT TR
Y
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PN AFETRIGR ST A &% MRIT U o+ SR HIHR & UgerTH # Tddparedl
FRT ANR® $1 g1 3t g ot g

https://krantiodishanews.in/post/10747
April 25, 2025 | krantiodishanews

ST TSR ST (TTTFSMRE) 22 37Ud, 2025 B dHg JMRIT Yo o7 3R FRAR &
UgaTH H STdedlfedl gRT 3! 3T B! Uga &1 & dIc 28 ARN &1 g1 Bl Wk
9gd AR R

STANT = °1et § Fieat 7 31U e 3R ARM ARG IR §U 59 HRRAYU gAd &I fHar
P g1 3MMANT 3 H8T ¢ fF 39 "ear 3 Gglad H Iy 399 a1 g% ufad ot SiaRTe &Y
PR B G faar g 3R g difSdl qur I uRar! & AHaIfieR] & Ieao &1 T THR
eI Rl

3TN A Fel § & fafts ol R IR-aR Fel M1 § % siddare gfhar & AaFaiyaR! &
I F T IS HRUN H Y T g1 3ATdhdle B! 9grdl o 3R 3BT GHYT A aral &
fIREY HRATS XA 3R T WAk P (AU I6 STATGGE SEIH BT T ST T 5| 3T, SHHI
RO @idhad BT RIge-T, U], Tia=iY, THERN & s Teard 3R Si1aH, WaAdT, THT,
YT 3R SATSlfdenT & SHIBR Fled fafta AFaGR] &1 TR Iece g & g

TANT = 31T T P § o oy Saraeel 99 HA & o1 Gt 3axage e ISTU;
SRR & BT & Gk H AT 3R Tifed URaR! & exEHd TaadT UeH &
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NHRC 3 ®1 UgaTH H 3dedariedl grRT fAeiy AT & gor &1 fiar

https://jantaserishta.com/delhi-ncr/nhrc-condemns-killing-of-innocent-civilians-by-
terrorists-in-pahalgam-3975883

Gulabi Jagat25 Apr 2025 3:52 PM

New Delhi: ¥ AMAMISR SMMANT ( TTLHSNRE ) 7 SHEHIHAR & qgerd H F5d 3R
S Y ARRST IR gU TR SIdd! gHd &1 (a1 &1 8| TITISRYT 3 e 59 § &g,
" TITISRE 22 3T P S5 MR YR THI-HRAR & UgeRTH 3AIdh B 30 R B
UgdM $3 & §Ig DAl gRT 28 TN &1 g B! WaR J §gd AMA ¢ 1" TIASARYT
3 Fe1 % I8 gHal "AFaiieR] & 1R e g

A H He1 T 7, "N a1cl | Fieat 7 Y g SR 9eR Faiy ARRe! R gu sy
HERME g9d &I el Sl g1 39 geT A (e difedl iR 3% URaR| & AFaNIDR! &
oY & T TR qE & =0 A 8% el 9 e S8 B SRTHT B TR fear g1

TSR A fhR A gfP 3t fob 3icdehdrg AHAISRI o Iccio- & Jad g9 HRUN 4 9 Th
? 3R SV "TETIdT, FeTaTl, YA 3R dgIaT ¢ ardl & RIATs HRdAls B BT RIS faar|
TR 3w, R Tl R aR-9R Fel T 2 sdware g § HEaieR &
ITY & Y g¢ HRUN A Y TH g | ATdpdle &I Teradl, IerdT, JHU 3R S¢1a1 ¢ aral
& FAATE SRS IR 3R 39 WA & ol I TaTaeg S8 BT JHT 3T T g1 37T,
2T URUMY didbdie I BT RigsT, grd!, Ufa=iy, U™ & aid TaTd 3R SidH,
AT, YA, §¢@ 3R 3Mrofifdet & SHfieR Ifed fafts aHarfieRt @1 1k Iee g
JHdl § | * TILISARI} 3 Hel, I8 IHIE B! Wit § fob Ieg SiaTdes! a9 w1 & forg gut
TGP HEH ISTUT; SRTYTT BT U P HedR H AT 3R RSl & uRar! &l g IHd
T T BT TS BTN 22 310 Dl UgATH &b 98T AGH H 3fdparedl § Tedh! uR
mm&ﬂgﬁﬂﬁzs YR AR 3R T ATl ANTRSE AR T, &fd &3 37 91 8l
31 (TUSTR)
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TAUTGSRYT 7 UGETH § U 3ATdd! gHS &I el o1, dddig &I 9¢1dT ¢ ardl &
e HRarg &t 7T

ST HAATISR SN (TTTSRE) = 22 U Bl g UMY UG ST DHRHR P UgerTH
T gU MTdd! A B B Wsal B a7 B 7. AP AHaIGR SR 3 YHaR &1 O F9H
SR IR gl fos THTISR UG H SMTddbdliad! gRT 30! SHTRYT B UgdH B b d1G
AT P ST BT WeR Y dgd A1 B

https://hindi.latestly.com/india/nhrc-condemns-the-terrorist-attack-in-pahalgam-
demands-action-against-those-promoting-terrorism-2591587.html

M IANS| Apr 25, 2025 03:14 PM IST

T facehl, 25 oA : AP AFAIYGR SN (TSR A 22 3T $I g M UG
G- HRUR & UgETTH H gU ! gHA &I o Xeal H (T BI 5. AP AHATIBR SR
A YEHAR ! U T SIRI B Hal fob TITGSRY! Ugar T T Tcdbariadl gRT 3! STAT
&I UgAM B & dIc ANl ] gl BT TaR I §gd AT g

3TANT T1et § Ffear 7 3y Aed ik swer ey Akt R gU 39 SrRargul gHad &t
T HaT 8. 39 U1 7 8 Ugl Ui T ST &1 RTHT ) FhIR R 39 fear g. g
ey fifeal ok 3% uRaR! & AHaRGR] & Iecrad &I U TR Tg7 . faftd odf R
IR-SR g1 T ¢ o 3Mdedrg gam § AFAeRI & Iecia- & Jad g8 HRON J J U
2. 39 IHT 31 741 & &b 3Mdepare o) Tgradr, AU 3R g¢rar ¢ ardll & e sRas
P OY 3R Ig 9 Wl & fAY STaraes 38T o,

3T, THPH URUMRGEY Abdize M Rgps Todl g, 4rd!, fasiy, Hedl & o
TGId THTIAd BT Fehdl & a7 Sitad, Waaadl, GHMd], SYd 3R TSiifad & feR afed
e AFaeRY &1 THR Ioeied 81 TohdT 8. ST 3 &gl {3 I8 I ot 9Tl § fb Ied
SIaTdee! 9 B & g I+t awaed der ISTW; SRIFT ol = & SRR # oTei 3R
tifsd gRaR! & 83 GHd diles § TgTTdl e B,

A 81 {6 S-SR & Uga i # WIEaR (22 30d) P 3dd! gHd H 26 AN &I HId 81
Ts ot 3iR 20 ¥ S1QT AN 9@ gU 3. gl § R Ao off e 9. 59 g9a & 91,
YHHEAT R Aict 0T faceft SR o & € BlsHr URd dic 31U 3. JaR M (23 $iiid)
DI GYFHA Rg A BT 3regerar § g3 piade a3 R (@idie) o1 sgd dob
# Riy S IHid 0T &3 93 Pad g T A,
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Bring perpetrators to justice, fix accountability: NHRC on Pahalgam attack

The National Human Rights Commission (NHRC) said it was "deeply disturbed" by the
news of the incident, and hoped "the State will take all necessary steps to fix
accountability" and "bring the perpetrators to justice".

https://www.deccanherald.com/india/jammu-and-kashmir/bring-perpetrators-to-justice-
fix-accountability-nhrc-on-pahalgam-attack-3510391

PTI Last Updated : 25 April 2025, 14:40 IST

New Delhi: The NHRC on Friday condemned the Pahalgam terror attack and said the
time has come to act against those indulging in terrorism, "directly or indirectly". The
National Human Rights Commission (NHRC) said it was "deeply disturbed" by the news
of the terror attack, and hoped "the state will take all necessary steps to fix accountability”
and "bring the perpetrators to justice". In a strongly-worded statement, the rights body
also said that the time has come to act against those who are "aiding, abetting, supporting
and advancing terrorism and to hold them accountable for this menace against humanity".

Terrorists struck at a prime tourist location in Pahalgam in Anantnag district on Tuesday,
killing at least 26 people, mostly tourists, and injuring several others. The NHRC said it
"condemns the dastardly attack on the unarmed and unsuspecting innocent civilians who
were on a holiday to the Valley". The attack, the worst in the Valley since the 2019
Pulwama strike, has drawn condemnation from several countries, with top world leaders
extending their solidarity to India and condolences to the victims' families. "The incident
has shaken the conscience of every right thinking human being as a serious issue of
violation of human rights of the innocent victims and their families," the NHRC said in the
statement. It has been said time and again at various fora that "terrorism is one of the
biggest causes of human rights violations in the world", the rights body said. "The time
has come to act against those aiding, abetting, supporting and advancing terrorism and
to hold them accountable for this menace. Otherwise, it may result in the shrinking of
democratic space, intimidation, reprisals and grave violation of various human rights,
including the right to life, liberty, equality, fraternity, and livelihood," it said. "It is expected
that the state will take all necessary steps to fix accountability, bring the perpetrators to
justice, and provide succour to the families of the victims in all possible manner," the
NHRC said.
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Bring perpetrators to justice, fix accountability: NHRC on Pahalgam attack

https://www.dailyexcelsior.com/bring-perpetrators-to-justice-fix-accountability-nhrc-on-
pahalgam-attack/

By Daily Excelsior - April 25, 2025

NEW DELHI, Apr 25: The NHRC on Friday condemned the killing of civilians
in Pahalgam, and said time has come to act against those indulging in terrorism “directly
or indirectly”.

The National Human Rights Commission (NHRC) said it was “deeply disturbed” by the
news of the incident, and hoped “the State will take all necessary steps to fix
accountability” and “bring the perpetrators to justice”.

Terrorists struck at a prime tourist location in Pahalgam in south Kashmir on Tuesday,
killing at least 26 people, mostly tourists, and injuring several others.

In a statement, the NHRC said it “condemns the dastardly attack on the unarmed and
unsuspecting innocent civilians who were on a holiday to the valley”.

The right panel further said, time has come to act against those indulging in terrorism
directly or indirectly and to hold them accountable for this “menace against humanity”.

“It is expected that the State will take all necessary steps to fix accountability; bring the
perpetrators to justice, and provide succour to the families of the victims in all possible
manner,” the NHRC said. (PTI)
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Karnataka LoP files NHRC complaint over alleged religious rights violation during
CET

https://www.hindustantimes.com/cities/bengaluru-news/karnataka-lop-files-nhrc-
complaint-over-alleged-religious-rights-violation-during-cet-101745578295000.html

ANI | Apr 25, 2025 04:26 PM IST

Ashoka claimed that several students were forced to remove sacred religious symbols
such as the Janivara (Yagnopavita) and Shivadara.

Leader of the Opposition in the Karnataka Legislative Assembly, R Ashoka on Friday said
that he has filed a formal complaint with the National Human Rights Commission (NHRC)
alleging infringement of religious freedoms during the recent Common Entrance Test
(CET) conducted across the State.

In his post on X, Ashoka claimed that several students were forced to remove sacred
religious symbols such as the Janivara (Yagnopavita) and Shivadara at various
examination centres during the CET.

He stated, "On 23rd April, | have filed a complaint with the National Human Rights
Commission about the incidents of infringement of personal beliefs by Government of
Karnataka in which students were compelled to remove their scared religious symbols
such as Janivara (Yagnopavita), Shivadara etc during the Common Entrance Test (CET)
examination at several centres across the State.”

He urged the Commission to take immediate and appropriate action to protect the rights
and dignity of the affected students.

"I have appealed to the Commision to take prompt and appropriate action to safeguard
the rights and dignity of citizens, especially the youth, whose future should not be
jeopardised by such unlawful and discriminatory practices.”, he stated.

On Saturday, a student, Suchivrat Kulkarni, alleged that his entry was denied at the
Karnataka Common Entrance Test exam centre on April 17 at Sai Spoorthi PU College
in Bidar because he was wearing the sacred thread (Janeu).

Speaking to ANI, Kulkarni said that he urged the Karnataka government to conduct a re-
examination."l had my Mathematics CET exam on 17th April. When | reached the exam
centre, the college management checked me and saw my Janeu. They asked me to cut
it or remove it, only then would they allow me to appear for the exam. For 45 minutes, |
kept requesting them, but finally | had to come back home...I demand that the government
conduct a re-examination or provide me a seat in the government college,” Kulkarni said.

Neeta Kulkarni, mother of Suchivrat Kulkarni, said that the authority at the exam centre
asked his son to cut the sacred thread (Janeu). "On 17th April, my son went for his exam,
but there he was asked to cut the Janeu and remove it. My son said this is a sacred thread
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and | can't cut it. They told him if you don't remove the Janeu, we will not allow you to
enter...He was not allowed to appear for his exam, and my son came back home," she
said.

She further demanded that the Karnataka government conduct a re-examination for his
son."l want the Government to either conduct a re-exam for my son or he should be
admitted to a good college, and the fees should be taken care of by the Government or
Sai Spoorthi PU College," she added.

Reacting to the matter, Gurudatta Hegde, Deputy Commissioner of Shivamogga, stated
that an investigation has been initiated and an FIR has been registered.

"As you must be aware, three days ago, an incident was reported in Shivamogga.
Basically, two of the students were stopped while entering the exam hall, citing that they
were wearing a holy thread. We have inspected the matter in detail and collected all the
CCTV footage. We have also heard student concerns and spoken to officers in the place.
After this, we found out that two of the Home Guards who were looking after the security
before entering the exam hall showed a lack of knowledge and made mistakes on their
part. The security personnel have been insensitive to religious sentiments. On that
ground, we have suspended two of the home guards, and an inquiry has been initiated
against them. In this regard, FIR has also been registered. If any other person is found
involved, we will take action," he added.

Meanwhile, Union Minister Pralhad Joshi on April 19 condemned the incident of removing
the sacred thread (Janeu) from the student at the Karnataka CET exam centre.

"Yesterday, there was a Common Entrance Test (CET) in Karnataka. You can see the
attitude of the pseudo-secular government in Karnataka. They asked some of the
students to remove 'Janeu'...Some of the institutions have asked to remove that. And in
one place, itis alleged that it was cut. It is very highly condemnable," Joshi had said while
addressing reporters in Dharwad on April 19.

"The concerned authority has expressed regret and apologised. But what is the solution
for the person who was not allowed to write the exam?... You have to find a solution,” he
added.

The BJP leader Keshav Prasad urged Karnataka Chief Minister Siddaramaiah to take
strict action against the authorities.

"Nobody has the right to ask him to remove that, it is a religious belief and is faith, and it
has to be respected. So this government, especially the Congress government, after
coming to power, has given the power to the authorities to do all things, because of all
this, he lost the writing examination. | urge Karnataka CM to take strict action on the
authorities," he said.

Following the alleged incident, Karnataka Minister Dr MC Sudhakar called the 'Janeu’
removal at CET centres "unfortunate" and assured that action would be taken.
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"This incident is very unfortunate, which has happened not only in Shivamogga but also
in Bidar. Everywhere it went on very smoothly except for two centres. The people who
were checking or frisking for any gadgets, or even for whatever protocols were followed,
were never given directions to check or remove it. This was not mentioned to be checked
or removed to write the exam. We respect all the religions, their faith and deeds... We are
not going to accept this, and we are going to take action," Sudhakar said.
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LoP Ashoka moves NHRC over CET religious rights row

https://www.uniindia.com/lop-ashoka-moves-nhrc-over-cet-religious-rights-
row/south/news/3447691.html

States » South Posted at: Apr 25 2025 3:04PM

Bengaluru, Apr 25 (UNI) Leader of the Opposition in the Karnataka Assembly R Ashoka
has approached the National Human Rights Commission (NHRC), alleging violation of
religious freedom during the recently held Common Entrance Test (CET) in the State.

In a post on social media platform X, Ashoka claimed that several students were
compelled to remove sacred symbols such as the Janivara (Yajnopavita) and Shivadara
at various examination centres, terming the incidents a violation of personal faith and
religious liberty.

"On April 23, | submitted a complaint to the NHRC regarding the infringement of personal
beliefs by Karnataka government, where students were forced to remove sacred religious
symbols during the CET at multiple centres," he stated.

Urging the Commission to take "prompt and appropriate action”, Ashoka asserted that
such actions could harm the dignity and future prospects of students.

The complaint follows an allegation made by Suchivrat Kulkarni, a student who claimed
he was denied entry to the CET Mathematics examination at Sai Spoorthi PU College in
Bidar on April 17 for refusing to remove his sacred thread. Kulkarni said he pleaded with
authorities for 45 minutes but was eventually turned away.

"l requested them repeatedly, but they insisted | cut or remove the Janeu. | had to return
home without appearing for the exam. | now seek either a re-examination or admission in
a government college,” he said.

His mother, Neeta Kulkarni, alleged that her son was denied entry solely on religious
grounds and appealed to the government to ensure justice, including financial assistance
for his further education.

Shivamogga Deputy Commissioner Gurudatta Hegde confirmed that an FIR had been
registered in a similar case in the district. He said two home guards deployed at the CET
centre had been suspended for behaviour deemed insensitive to religious sentiments.

"CCTV footage has been reviewed and statements collected from students and officials.
The lapse was due to a lack of awareness among the personnel on duty. An inquiry is
underway," he said.

Union Minister Pralhad Joshi had earlier condemned the incident, describing it as "highly
objectionable". He said, "This reflects the mindset of a pseudo-secular government.
Authorities must provide a solution for the affected student.”
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Meanwhile, Karnataka Higher Education Minister Dr MC Sudhakar termed the incident
unfortunate, clarifying that there were no official instructions to remove religious symbols
during the CET.

"This was not part of the examination protocol. We respect all faiths. Action will be taken
against those found responsible,” he said.
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Sacred thread row: K’taka BJP moves NHRC against “unlawful’, “discriminatory’
practices

https://www.socialnews.xyz/2025/04/25/sacred-thread-row-ktaka-bjp-moves-nhrc-
against-unlawful-discriminatory-practices/

Posted By: Gopi April 25, 2025

Bengaluru, April 25 (SocialNews.XYZ) Karnataka BJP has filed a complaint with the
National Human Rights Commission over the sacred thread row, in which students
wearing janviara/janeu were denied entry to write the Common Entrance Test (CET) in
the state.

In his complaint, Leader of the Opposition in Karnataka Assembly R. Ashoka highlighted
that while Hindu students wearing sacred threads were denied entry, Muslim girls wearing
hijab were allowed to take up examinations.

Ashoka said, "l have filed a complaint with the National Human Rights Commission on
Thursday about the incidents of infringement of personal beliefs by Government of
Karnataka in which students were compelled to remove their scared religious symbols
such as Janivara (Yagnopavita), Shivadara etc during the Common Entrance Test (CET)
examination at several centres across the state."

He appealed to the Commission to take prompt and appropriate action to safeguard the
rights and dignity of citizens, especially the youth, whose future should not be jeopardised
by such "unlawful and discriminatory" practices.

"I wrote to you with deep concern regarding a series of troubling incidents that have
recently unfolded in the state of Karnataka, which have caused widespread distress
among the Hindu community and, in our view, constitute clear violations of basic human
and religious rights," Ashoka's complaint read.

Notably, during the recent Common Entrance Test (CET), other important competitive
examinations, several Hindu students were reportedly compelled to remove sacred
religious symbols such as the Janivara/Yajnopaveetha (sacred thread) and Shivadara
(sacred threads with rudraksha beads).

Earlier, similar directives were allegedly issued in other examinations, wherein Hindu girls
were asked to remove their mangalsutras, bangles, and anklets, he said.

Ashoka said these actions, undertaken without any legal mandate, violate the principles
enshrined under the Constitution of India, particularly the right to freedom of religion
(Article 25) and the right to dignity and privacy (Article 21). Moreover, they have had a
detrimental psychological impact on students, interfering with their academic
performance and mental well-being.
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Notably, the Congress-led government in Karnataka has apologised for the issues and
given orders to suspend the PU College Principal and staff. The government has also
promised that the student, who was denied permission to appear for the exam, would be
given justice.

Source: IANS
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After sacred thread row, CET student given options: Re-exam or average marks

Following an uproar over a CET candidate being barred for wearing a sacred thread, the
Karnataka government has intervened and offered him two options to protect his
academic prospects.

https://www.indiatoday.in/india/karnataka/story/karnataka-bidar-cet-student-
mathematics-re-exam-average-marks-janivara-sacred-thread-case-2714949-2025-04-
25

Nagarjun Dwarakanath | UPDATED: Apr 25, 2025 12:11 IST | Written By: Afreen Hussain

In Short

Student barred from exam for wearing sacred thread
Karnataka Government offers re-test or average score
Janivara controversy sparks education policy debate

The Karnataka government has offered two alternatives to a student who was unable to
write his Mathematics paper during the Common Entrance Test (CET) after he was
allegedly denied entry for wearing the ‘janivara’ (sacred thread).

The government gave the student, Suchivrat Kulkarni, the option to either appear for the
Mathematics paper afresh or accept an average score based on his marks in Physics and
Chemistry for CET ranking purposes.

The incident occurred on April 16 at the Sai Spoorthi College examination centre in Bidar.
According to complaints from Kulkarni's family and community members, the examination
centre staff refused to allow him entry because he was wearing the ‘janivara’, a sacred
thread traditionally worn by Brahmin men. The staff reportedly cited his attire as a reason
for disqualification, prompting outrage from the student’s relatives and wider community.

Leader of the Opposition in the Karnataka Legislative Assembly, R Ashoka, also raised
the issue formally with the National Human Rights Commission. In a post on X, he said,
“On 23rd April, | have filed a complaint with the National Human Rights Commission about
the incidents of infringement of personal beliefs by Government of Karnataka in which
students were compelled to remove their sacred religious symbols such as Janivara
(Yagnopavita), Shivadara etc during the Common Entrance Test (CET) examination at
several centres across the state.”

He added, “I have appealed to the Commission to take prompt and appropriate action to
safeguard the rights and dignity of citizens, especially the youth, whose future should not
be jeopardised by such unlawful and discriminatory practices.”
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This was allegedly not an isolated case. Reports of similar incidents emerged from
several other CET centres across Karnataka, where students were allegedly compelled
to remove the sacred thread, before being allowed to sit the examination.

Two second-year Pre-University (PU) students at Aadichunchanagiri Independent PU
College in Shivamogga, were allegedly compelled by security personnel to remove their
sacred thread before entering the examination hall. One student complied, while the other
protested. College staff intervened, allowing both to sit for the exam. Following public
outcry and review of CCTV footage, two home guards involved were suspended.

Karnataka Deputy Chief Minister DK Shivakumar had deemed the incidents
unacceptable, emphasising respect for religious symbols. Endowment Minister
Ramalinga Reddy had urged the Centre to revise exam dress codes to accommodate
religious sentiments.
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Sacred thread row: BJP claims discrimination,moves National Human Rights
Commission

https://timesofindia.indiatimes.com/city/bengaluru/sacred-thread-row-bjp-claims-
discriminationmoves-national-human-rights-commission/articleshow/120626136.cms

TNN / Apr 25, 2025, 22:22 IST

Bengaluru: The Karnataka unit of BJP has moved the National Human Rights
Commission (NHRC), alleging discrimination against Hindu students during the recent
Common Entrance Test (CET). The party's complaint comes in the wake of reports that
some students wearing janivara — a sacred thread — were barred from entering
examination centres. Opposition leader R Ashoka, filed the complaint with NHRC
Thursday, accusing the govt of violating students' rights by forcing them to remove sacred
religious symbols. He alleged a biased approach toward Muslim students.

Citing religious discrimination, Ashoka pointed out that while Hindu students were
reportedly denied entry, "Muslim girls wearing hijab were allowed to sit for the exams".

In his letter to NHRC, Ashoka urged immediate intervention. "I write with deep concern
regarding a series of troubling incidents that have recently unfolded in the state of
Karnataka, which have caused widespread distress among the Hindu community and, in
our view, constitute clear violations of basic human and religious rights. It is also an
infringement of personal beliefs as students were compelled to remove their sacred
religious symbols at several centres across the state."
Ashoka added that similar incidents had occurred in the past, where Hindu girls were
asked to remove bangles, mangalsutras, and anklets during other competitive exams.
"These actions, undertaken without any legal mandate, violate the principles enshrined
under the Constitution of India, particularly the right to freedom of religion (Article 25) and
the right to dignity and privacy (Article 21). Moreover, they have had a detrimental
psychological impact on students, interfering with their academic performance and mental
well-being,"” he said. He also appealed to NHRC to take "prompt and appropriate action
to safeguard the rights and dignity of citizens, especially youth, whose future should not
be jeopardised by such unlawful and discriminatory practices".
In response to the controversy, the state govt had immediately issued an apology and
announced disciplinary action. The principal and staff of the PU college involved were
suspended. The govt also promised that the affected students would be served justice.
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In 24-°25, 1,351 child marriages stopped in 416 districts: Report

https://timesofindia.indiatimes.com/india/in-24-25-1351-child-marriages-stopped-in-416-
districts-report/articleshow/120600898.cms

Ambika Pandit / TNN / Updated: Apr 25, 2025, 15:20 IST

A collective of voluntary organizations reports significant strides in combating child
marriage in India. In 2024-25, over 1,351 child marriages were halted and over 1.2 lakh
were prevented through legal and community interventions across 416 districts. West
Bengal, Tamil Nadu, and Bihar recorded the highest number of FIRs in cases where
marriages could not be stopped.

NEW DELHI: An analysis of data from 416 districts in 23 states by a collective of voluntary
organisations shows that as many as 1351 child marriages were stopped and over 1.22
lakh prevented through legal interventions between April 1, 2024 to March 31 this year.
As many as 779 FIRs were registered in cases where marriage could not be stopped with
the maximum cases (170) filed in West Bengal followed by Tamil Nadu (146) and Bihar
(114).

The data collated by ‘Just Rights For Children’ (JRC) - a network of over 250
organisations shows that of the 1351 cases where marriages were stopped across the 23
states, legal interventions involved making a general diary entry in the police stations
record (737 cases), intervention of the Child Welfare Committees (593 cases) and
through an injunction order from the courts ( 21 cases).
In over 1.22 lakh cases, mostly where information regarding a family planning to marry
their underage daughter was received, marriage was prevented by taking undertakings
from the parents and guardians before govt authorties like police, sub divisional
magistrate, child marriage prohibition officer or panchayat member.

Besides this in a little more than 66000 cases undertakings were taken from parents
where a prospective child marriage was being pllaned in villages through persuation by
community social workers associated with the JRC network.
This data yet again brings into focus the concern over prevalence of child marriage ahead
of 'Akshay Tritiya' to be observed on April 30. On this day a lot of child marriages are
solemnised in the garb of mass marriages.
Recognising the seriousness of the problem, the National Human Rights Commission has
alerted states to step-up action to prevent child marriage and look out for vulnerable
children particularly out of school girls ahead of ‘Akshay Tritiya’
NHRC member Priyank Kanoongo has asked state authorities to issue instructions to the
school administration to review current statistics on school drop-outs and re-enrol them.
He has further stated that religious institutions and local governing bodies within the state
and UT may be directed to strictly prohibit from facilitating or promoting child marriage.
“The appointment and sensitisation of designated child marriage prohibition officer may
be ensured by the state and union territories” Kanoongo states in the letter sent out to all
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chief secretaries and marked to the secretary of the union ministry of women and child
development.

Noting that the involvement of stakeholders like faith leaders is crucial in the fight to end
child marriage in the country, Ravikant, national convenor of ‘Just Rights for Children
“‘marking the occasion of Akshaya Tritiya, we’ve launched a campaign titled ‘Bal Vivah ke
Khilaf Dharam Guru’ in more than 400 districts. Through this initiative, we are mobilizing
faith-based leaders to speak out against child marriage.”
Last year from March a drive to identify children at risk of child marriage was conducted
across states on the directions of the National Commission for Protection of Child Rights.
The exercise revealed that over 11.49 lakh children across 27 states and 7 UTs most of
them girls were found to be “vulnerable” as they had either dropped out of school, were
out or school, or had been irregular or absent from school for long without any intimation
to the school authorities.



